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 that  the  aromatic.  factory
 The  expert  committee  had  recom-

 mended

 Rs.  150  crores  should  be  set  up  as  a

 -म  original  speech  was  \delivered  in  Malayalam.

 which  will  have  an  investment  of



 भा  Matters  under

 :  [Shri  1.  5.  Vijayaraghavan]  2

 subsidiary  unit  of  the  Cochin  refine-
 _ry.  The  report  of  the  committee  was

 submitted  well  in  time.  Initially,  only
 Cochin,  Bombay  and  Mathura  were
 considered  as  probable  sites  but  now
 it  is  understood  that  a  place  in  Utter
 Pradesh  is  also  being  considered,
 Thumba,  which  was  originally  con-
 sidered  a  probable  site  आ  Kerala,
 had  been  rejected  on  the  ground  of
 atmospheric  pollution.  Excluding
 Ussar  of  Bombay,  the  expert  com-
 mittee  had  recommended  Cochin  in
 the  first  place  Trombay  in  the  second
 place  and  Mathura  in  the  third  place
 for  setting-up  this  factory.  Without
 any  pressure  from  any  side,  Cochin
 was  selected  after  due  consideration.
 Now,  certain  vested  interests  are  try-
 ing  to  get  this  project  set-up  in  U.P.
 They  are  trying  to  ignore  the  report
 of  the  expert  committee  and  select
 the  site  in  U.P.  for  setting  up  this
 factory.

 Therefore  1  would  earnestly  re-
 quest  the  Government  that  no  one
 should  be  allowed  to  by-pass  the
 expert  committee  recommendation
 and  an  assurance  should  be  given  to
 Kerala  that  this  factory  will  be  set-
 up  in  Kerala  itself.

 (iv)  REPORTED  DEMOLITIONS  BY  12.0...
 म  WEST  Vrnop  NacAr,  New  DELHI

 SHRI  ;.  ८.  ५.  BHAGAT  (East
 Delhi):  On  9-3-1881  Delhi  Deve-
 lopment  Authority  demolished  a
 number  of  houses  in  West  Vinod  Na-
 gar,  a  colony  near  Mandavali  Fazil-
 pur  village,  in  the  trans-Yamuna
 area.  This  is  one  of  the  unapprov-
 ed  colonies.  It  is  a  matter  of  deep
 regret  that  a  number  of  houses  which
 were  demolished  are  within  the  pres-
 cribed  date  of  June  1977  for  regula-
 risation  of  unapproved  colonies  and
 construction  thereon.  This  is  obvious-
 ly  against  the  Government  policy  re-
 solution  and  its  intentions  declared
 from  time  to  time.  A  policy  decision
 for  regularisation
 of  these  colonies  way  taken  ४  the
 Congress
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 and  development

 Government  in  February
 1977  which  has  not  heen  implement-

 Reale उ
 .

 :  क.

 ed.  80.  '8  While  -ह-  would:  a
 urge  upon  the  people  not  to  fall. a
 prey  to  the  manipulations of  unscrupu-
 lous  colonisers  ang  racketeers  and  not
 any  more  purchase  unapproved  plots
 of  land  and  make  unauthorised  cons-
 truction  thereon,  sale  of  which  is
 prohibited,  I  would  strongly  demand
 from  the  Government  a  quick  aम०-
 val  of  the  unapproved  coio-
 nies  whose  number  fruns_  to
 over  five  hundred.  inhabited  प
 about  a  million  people.  Along  with
 the  approval  ७  these  colonies  faster
 steps  should  be  taken  to  provide
 civil  amenities  to  these  areas  which
 are  woefully  inadequate.  This  policy
 decision  of  the  Government  for  ap-
 proval  of  these  colonies  was  taken  on
 practical  and  humane  considerations.
 However,  to  avoid  the  possibilities  of
 further  growth  of  such  colonies  and
 construction,  more  rapid  provision  of
 approved  colonies  with  small  plots  on
 economical  prices  should  be  made
 Pressure  of  population  of  Delhi,  both
 because  of  its  natural  growth  and
 migration  from  almost  all  parts  of
 India,  creates  such  problems  which
 né€ed  to  be  dealt  with  sympathetical-
 ly.  ।  would  urge  upon  the  Govern-
 ment  to  provide  adequate  amount  and
 a  revolving  fund  for  development  of
 such  unapproved  colonies.  The  prob-
 lems  created  by  the  demolitions  in
 question  in  West  Vinod  Nagar  should
 be  dealt  with  sympathy  and  under-
 standing  in  accordance  with  the  dec-
 lareg  intentions  of  the  Government,
 to  help  such  people  on  humanitarian
 consideration.

 (v)  VizHINJAM  FISHERY  HansouR
 .  PROJECT

 SHRI  2.  NEELALOHITHADASAN
 NADAR  (Trivandrum):  Sir,  under
 rule  377,  I  draw  the  attention  of  the
 House  to  the  following  matter:

 The  development  of  the  Vizhinjam
 fishery  harbour  project  is  envisaged

 -in  three  stages,  The  first  stage  deve-
 lopment  of  the  fishery  harbour  wm
 sanctioned  fn  1960  at  an  estimatéd
 cost  of  8  192.50  lakhs  and  the  work
 wag  started  in  1967.  The  first  ४


